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CENTRAL ADMINISTRATIVE TRIBUNAL,ADDITICNAL BENCH
__ALLAHABAD

DATED: THIS THE 2_6[ DAY QF JANUARY, 1997

- Coram Hon'ble Mr. S. Das Gupta  AM

Hon*ble Mr. T. L. Verma JM
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REVIEW APPLICATICN NO. 76 OF 1996
IN
ORIGINAL APPLICATION NO. 1842 of 1993

H, S. Verma Versus  Union of India & Others

C/A Sri R.K.Nigam

ORDER

Hon'ble Mr, S. Das Gupta AalVis

This application has been filed seeking
review of the judgment and order dated 20.12.1995 by

which 0.A. No.1842 of 1993 was dismissed. in limine.

2 The aforesaid O.A. was filed challenging |
the disciplinary proceedin;s initiated against the
applicant after he had already retired from service.

Inview of the fact that such proceedings could have

been initiated even after the applicant's retirement yi

4

and there was no apparent irregularity in the procedure |

adopted by the Opposite parties, the Tribunal took the

view that the appliCa*ﬁmwas premature and it w as &

accordingly dismissed. 1t was further obseved that j4

oA h
the applicaent would have bean eewsn opportunity to £l

defend himself in the enquiry and tc prove his innm&@ﬂ&i
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3. In the review application, 1t has &
been stated that the applicent is totally hendicapped E
and 1s confined to bed since long. IO these circums~ %
tacnes, he had demanded that his statement be recordEE_
a2t his r esidence. However, +he Enquiry Officer did E
not turn up nor sent any sfficer to obtain statement
of the applicant and he is not aware what ultimately

transpired in +he ex-parte engquiry.

4. The judgment and order already delivered
can be r eviewed onlyg :f it is shown tosuffer from
any patent errcrl apparent on the face of the record

or in case new.?ggffis brought out warranting such
review, provided such facts could not be brought out

warlier despite exercising due diligence.

5. In the submissions made in the review
application, there is nothin tO indicate that the
judgment and order suffers from any error apparent
on the face of the record. AlsOo no New fact has been
brought out which would warrant review of the
impugned judgment and order.If the applicant was
unable to move out of his bed toa ttend the enguiry,
it was for him to make r epresentation in this regard
to the competent authority. Incase, he is denied
adequate opportunity to defend himself in the enquixry
such proceeding can be ¢ hallenged after the d iscipli-
nary action 1s brought to 4 conclusion and any adverse

order is passed.
6. This review applicstion has no merit
and is dismissed accordingly.
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